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Heard the Counsel appearing for both sies. 

Ld.COune1. 'or the Applicant states that 

in view of the-int3 stated in sub-para3 

of Para-lO of the counter, the grievances 

of the Applicant has been met by the Depart-

ment. The Respondents shall pay the arrears 

dues whh-w.re not paid under the said order 

to the Applicant within three months from the 

date of receipt of this order. 

Since the Applicant has been granted the 

Pinncial Uperadatjon(?Cp benefit)w.e.f. 
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1.10.190  this kplcation is disposed of 

with the 'above directjon,with no order as to 
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